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SHRI CHARANJIT CHANANA: Sir, 
no factory is allowed to make inferior 
quality of cement. And where mixing 
is done or any such thing is done out-
side, it is a crlme. Last time also, in 
the House I submitted that if any 
thing of that type comes to the hon. 
Members notice, we will take neces-
sary action against them. 

PROF. K.  K. TEWARY: The pro-
dU'Ction of spurious cement has as-
sumed the proportions of a menace. 
For example, I raised this matter In 
this House. There is an industry 
called Rohtas Industries in Bihar; and 
last year, the raids were conducted on 
their business premises, and they were 
found to be producing cement mixed 
with ashes and sand. I would like to 
know from the hon.. Minister as to 
what action has been initiated against 
them. 

SHRI CHARANJIT CHANANA: I 
want notice for this particular case. 

Central control on Law and ,order 

+ 
-147. PROF. AJIT KUMAR 

MEHTA: 
SHRI B. D. SINGH: 

Will the Mininster of HOME 
AFFAIRS be pleased to atate: 

(a) whether considering the con-
tinued deterioration in the law and 

order situation in various parts of the 
country Government have considered: 
the desirability of briniing law and 
order under the Central control; 

(b) if so, the decision, if any. taken 
by Government in this matter; and 

(c) if not, whether Government 
would consider the question? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) to (e). Law and order situation 
in the country has been showing 
consistent improvement since last 
year. The question of bringing 'Law 
and Order' under the Centres control 
does not arise. 

srTo IA'fG\'(': ~  ~  ~ ~~~l 

~~, ~~ ~ cii' ;-Ti";" crT ~~~  

~ ~  ~~ ~ ~ ~ q"l':q' 

~ it; t ~  CliT sr1''''T ~ ~  G";;r ~ 
~ I ~ 'if) ~ 'TW'- ttfGO"J"flr 

~~ 
c-. 

5,","0 ~ Pf"( qm. ~ 

~  ~  t4 fCfllrCfi t I 

MR. SPEAKER: This is a ques-
tion-answer seSSIon. So, please be 
specific. 
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SHRI G. M. BANA'I'W ALLA.: The 
hone Minister bas said that the ques ... 
tion of bringing law and order in the 
Central List does not anse I wish to 
draw his attention to a speci1lc prob-
lem. If the law and order situation 
comes up in a State and the State 
does not seek Central assistance for 
its own reasons or convenience, then 
under that situation how wm the 
Centre keep its vigilant qe 011 the 
situation? Further. even if the state. 
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~ asks for assi.stance and your CRP and 
oth~ e go there, they have also to be 
deployed under the local instru-ctions 
against which we often complain. 
Thendore, when such a situation 
comes uP. do you have any parti-
cular thinking as to how to cOPe up 
with it in the absence of bringing law 
and order in the Central List or the 
, Coq.eurr.-nt Lis*? 

SHR! YOGENDRA MAKWANA: 
Mr. Speaker, Sir, in the beginning, I 
said, public order is a State subject 
and there is no such thinking on the 
part of Centre to bring it under the 
Central List. Regarding the situa-
tion which was described by the hon. 
lnember perhaps he has in his mind 
the communal violence in different 
States. In that case, generally the 
State Government-· seek assistance 
from the Centre; and whenever it 
was necessary and whenever they had 
requested for it, we had sent the 
central forces, but ultimately they are 
the judge of the situation and they 
know where it is to be deployed. So. 
the qeployment part is with the 
State Governments. 
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SHRI JYOTIltMOY BOSU: He is 
pointiDg the ftnler this side. (Inter-
1'Uptions) • 

SHRI K. LAKKAPPA: It is a mat-
ter of ,reat satisfaction that the 
Government ef India has taken many 
steps to maintain law ad order 
throughout the country. But it is 
most unfortunate that certain political 
parties are plartnin, and whipJ)ing up 
certain communal and regional fort'f!s 
in creating violence and also en-
eouraging anti-social elements in 
some parts of the country, Wlli the 
han. Home Minister take stern action 
to put down such elements aud ask 
all political parties in the country to 
maintain peace in the country? 
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:MR. SPEAKER: Nothitl, Is ,omr. .. 
on record without my permission. 
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THE MINISTER OF PLANNING 
(SHRI S. B. CHA VAN) : (a) The 
Sixth Plan allocations for different 
States have been fixed on the basis of 
the agl eed estImates of States' own 
re!:lources and the Central assistance 
allocated to them in the light of deci .. 
sion., taken in the meeting of the 
National Dflvelopment Council held on 
February 13-14, 1981, 

(b) The Central assistance to 
states has been allocated in accor-
dance with the Modified Gad.i1 
Formula and the Income Adjusted 
Total Population (lATP) Formula 
and not on the basis of areas of in-
dividual States. However in the 
distribution 01: Central assistance for 
the development of Special Areas-
hill areas and tribal areas in different 
States, weightage has been given to 
areas of the concerned States. 
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